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BILL NO. 8 OF 2026

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT BILL, 2026

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL



further to amend the Himachal Pradesh Legislative Assembly (Allowances and Pension of
Members) Act, 1971 (Act No. 8 of 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follow:—

1. Short title.—This Act may be called the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Amendment Act, 2026.

2. Amendment of Section 6-B.—In section 6-B of the Himachal Pradesh Legislative
Assembly (Allowances and Pension of Members) Act, 1971, after sub-section (2), the
following shall be inserted, namely:—

“(2-A) Notwithstanding anything to the contrary contained in this Section, a person
who is elected to be a member in the 14" Legislative Assembly or thereafter shall not
be entitled for pension under the Act, if he has been disqualified under the Tenth
Schecule of the Constitution.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Legislative Assembly (Allowances and Pension of Members) Act,
1971 was enacted with a view to provide for allowances and pension to the Members of the
Legislative Assembly of Himachal Pradesh. Presently, there is no provision in the Act to
discourage the defection of the legislative members under the Tenth Schedule of the Constitution of
India. Thus, to achieve this Constitutional objective, to protect the mandate given by the people of
the State, to preserve the democratic values and to have deterrence towards this Constitutional sin,
it has been necessitated to carry out amendments in the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
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